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Order ¢1.18.08.04

While disposing of this Original Application ,on
31.12.2003) 120 days time were granted to the
Respondenis o examine the grievance of the applicant
and {o grani him necessary reliel. By filing the present
M.A. No.492/’()4)the Respondents have sought extension
of time to comply the order dated 31.12.2003. A copy of
’ this M.A. had alrcady been served on the Counscl for the
C"”/:f/’ 7 et oA /g/c/, 7 applicant on 07.07.04.
Fsaws) fo A Fhe oon /ao/éé.
/2;/7 ?;_5 7[ Ve Shomg (op ] Having heard Mr. R.C Rath, Ld. Standing Counsel
,2’;\ by Rsusf P Ae
Cors-cl LK o a W is hereby allowed granting three months lime (ﬁrum

- PV\‘\\“B'\p £09.07.04) to the Respondents to comply the order
) , -f> ((.,Z ’

appearing for the Railway:and Mr. N.R. Routray, Ld.
Counsel appearing {or the apphicant, this M.A. '{0.492/04

P
7@(}/ No.1318/03.

Scnd copics of this order to the partics in the
address given in the O.A. and free copies of this order be

also handed-over to the Ld. Counsels appearing for both

the parties.
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Member (Judicial)

dated 31.12.03 of this Tribunal rendered in O.A.



